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 way  most  of  the  works  are  getting  delayed.

 As  such,  it  is  necessary  not  to  telecast

 each  cricket  match  on  T.V.  The  Radio

 should  not  broadcast  commentry  of  e

 cricket  match.

 5r  SHEILA  DIKSHIT:  I

 have  heard  the  valuable  submissions  made

 by  the  hon.  Members,  I  shall  place  them

 before  the  Business  Advisory  Committee.

 12.20  hrs.

 FACTORIES  (AMENDMENT)  BILL,

 1986—Contd.

 [मज]

 MR.  CHAIRMAN  :  Shri  P.A.  Sछ

 may  please  continue  his  reply.

 THE  MINISTER  OF  STATE  OF  THE

 MINISTRY  OF  LABOUR  (SHRI  P.  A.

 So  :  ।  oee  again  take  ०aa

 ty  of  thanking  all  the  hon.  Members  for

 having  supported  this  important  piece  of

 legislation.

 While  the  Bill  has  an  over-whel-

 ming  support  of  the  House,  the

 House  in  the  course  of  the  debate  has

 expressed  its  concern  about  the  [छायादान

 tation  of  the  existing  laws  and  also  the

 epprehensions  as  to  whether  the  law

 which  is  going  to  be  passed  today  will  be

 effectively  implemented.  Sir,  since  the

 Bill  has  got  an  overwhelming  support,

 I  will  not  go  into  the  merits  of  the  8.

 I  would  only  try  to  submit  a  few  things.

 The  major  point  which  has  been  raised

 by  the  hon.  Members  is  about  the  imple-

 mentation  of  the  laws.  Sir,  it  is  true

 that  the  number  of  inspectors  required

 for  inspection  of  the  factories  and  the

 number  of  inspections  done  by  them  in

 all  the  States  are  not  adequate.  According

 to  the  law,  an  1aeee  is  supposed  to

 inspect  150  factories  twice  a  year.  But

 Sir,  the  number  of  Inspectors  are  not

 adequate  in  many  States,  these  Inspectors

 are  required  to  inspect  more  than  150

 factories,  that  is,  more  than  the  number

 required  to  be  inspected  under  the  law.

 There  are  States  where  an  हड] ८ॉ एला  ra

 pave  to  inspect about  600  units
 or  even
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 700  units.  Therefore,  ।  will  not  agree

 with  the  opinion  expressed  by  the  hon,

 Members  that  the  Inspectors  are  not

 doing  their  job  and  they  have  a  collusion

 with  the  management  and  all  that.  I

 think  they  are  doing  their  work  with  the

 best  of  their  ability.  They  are  required

 to  inspect  150  reoe3  1०10 ल | 4  they  are  to

 inspect  more  than  this  number,  I  think

 there  is  no  use  blaming  our  Inspectors.  I

 think  they  deserve  our  encouragement.

 As  far  as  the  inspections  are  concerned,

 it  Was  expressed  by  some  hon.  Members

 that  the  Inspectors  are  not  able  to  inspect

 all  the  factories.  Hon.  Member,  Shri

 Ajoy  Biswas,  was  very  emphatic  on  this

 point.  But  for  your  information,  even  in

 your  own  State,  the  State  of  Tripura,  the

 inspection  done  last  year  was  just  40%  as

 against  900  in  some  States,  60  in  some

 other  States.  But  in  Tripura  and  West

 Bengal  40%  inspection  is  done.  I  am  not

 blaming  them.  |  a7  only  saying  that  the

 inspection  is  mot  adequate.  Therefore,

 what  is  required  is....

 SHRI  AJOY  BISWAS  (Tripura  West)  :

 Inspection  is  not  cnough.  But  what  ।

 Want  to  know  is  about  the  quantum  of

 hazardous  nature  aod  all  other  things.

 Sसr  P.A.  SANGMA:  That  is  why

 I  said  that  the  inspections  are  less.

 Sat  RAM  PYARA  mn6

 (Robertsganj):  The  hon.  Minister  should

 be  aware  that  all  the  State  Governments

 are  giving  wrong  figures  about  the  number

 of  Inspectors  employed,  In  0.  they

 have  said  that  there  are  many  Inspectors

 But  only  half  of  them  are  appointed  and

 half  of  the  posts  are  lying  vacant.  S०  the

 State  Government  is  giving  wrong  figures

 to  the  Central  Government  about  the

 inspectors  working  there.  So,  you  should

 also  be  a  little  careful.

 S551  9.  SANGMA:  ।  मा  only:

 pointing  out  that  even  in  the  State  from.

 which  the  hon.  Member  comes,  the  ins-

 pection  is  only  to  the  extent  of  40a.

 Now,  what  is  required  is  strengthening

 the  inspection  machinery  and  |  believe

 the  State  Governments  have  their  own

 problems  and  the  normal  complaint  they

 make  to  me  was  that  the.  आ००  of

 Labour  was  giving  such  a  low  priority

 when  they  go  for  plan  allocation  ७०  ०
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 Planning  Commission.  7e'  normally

 cannot put  across  their  view  points.  The

 Se  ए्ठस्टापीवशाटाा ि,  or  a  number  of

 aeea  told  meabout  re  fund  allo-

 cation,  1ha0e  myself  taken  up  the  matter

 with  the  Planning  Commission  last  year

 and  I  am  happy  to  ऑ  -आ  1e  Planning

 Commission  was  very  kind  to  “enhance

 the  plan  allocation  for  the  Department  of

 Labour,  particularly  in  respect  of  the

 1.0  reaae  and  ‘hence  with  more

 अ  हा#:जस्कवि0ा * ह ै1  अम  confident  that  the

 State  Governments  will  oe  able  to  streng-

 then  their  machinery  and  their  मर्०ि-

 mance  भा  certainly  improve.

 As  far  as  we  are  concerned;  in  the

 Central  Government  we  have  a  very

 limited  tole  to  play,  but  then  we  have  been

 trying  ७0  associate  ourselves  very  actively

 with  the  Sae  वलाा  “०  00e

 point  which  is  very  important

 bere  is,  even  if  the  Inspectorate  is

 strong,  even  if  we  have  adequate

 number  of  inspectors.  now  there  is  still

 another  qucstion  whether  these  अeaa

 are  properly  trained,  whether  they  are

 properly  qualified.  So,  that  question

 also  comes,  We  feel  the  necessity  of

 upgrading  the  knowledge  of  the  inspectors,

 they.  should  be  given  proper  training  and

 we  have  mae  lot  of  steps  to  improve  the

 performance  of  the  inspectors  in  terms  of

 giving  training  both  at  home  and  abroad.

 Sir,  म  te  last  two  years  we.  have  been

 able  to  send  about  27  factory  inspe¢tors  for

 a  specialist  type  of  training  im  (er
 As  Taras  the  domestic  training  facilities

 are  concerned,  we  have  also  tried  to

 strengthen  our  institutions  so  that  they

 will  be  able  to  give  more  and  more  train-

 ing  18  Our  Inspectors’  Out
 training

 te-

 Iities  ४1  the  Central  Labotrr  Institute  and

 the  Regional  Labour  Institutes  have  been

 comiderably  strengthened.  The  training

 not  only  involves  training  of  factory
 inspe-

 ctors,  but  also  training  of  workers  and

 management's  representatives  in  the  teid

 of  safety  because  We  ‘believe  that  ft  will

 not  -०  eout  10  train  the  Inspectors

 only.  We  need  to  train  ihe  पा

 and  we  need  10  bring  safety  consciousness

 among  the  Workers  themselves.  Workers’

 ल  S०
 able

 to
 know  -

 is  the  danger  before  them  and  they  should

 be  able  to  point  out  to  the  inspector  and

 the  management  that  446  precautionary

 measures  need  to  be  taken  and  this  “a

 can  do  only  when  they  are  properly

 trained.  Under  the  present  amendment  we

 have  given  that  power  to  every  worker  to

 bring  it  to  the  notice  of  the  inspector  and  to

 the  management  thet  such  dangers  exist,

 and  stich  rectifications  need  to  be  done.

 So,  all  these  powers  have  been  contem-

 plated  under  this  Act,  but  giving  power

 alone  is  7o  enough,  they  need  to  be

 trained.  Therefore,  we  are  giving  train-

 ing  not  only  to  the  inspectors,  but  also

 to  the  workers  and  the  management  and

 in  that  process  we  have  also  included a

 scheme  as  a  subject  of  safety  in  the  -train-

 ing  of  education  officers  conducted  by  the

 Central  Board  of  Workers’  Education  and

 also  we  have  strengthened  the  faculty  of

 the  D.G.

 SHRI  GIRDHARI  1  945

 (Bhilwara):  When  there  are  no  educa-

 tional  centres  in  Rajasthan  what  is  the

 use  ?  1ee  are  no  educational  centres  for

 labourers  except  the  one  at  Jaipur.

 Sझा  P.A..  S0e  :  We  have

 educational  centres.  ।7  fact,  the  Central

 Board  of  Workers’  Education  is  having

 47  regional  centres  all  over  the  country

 and  so  far  they  have  been  conducting

 educational  programme  only  about  their

 rights  and  duties.

 ऋ।  GIRDHARI  LAL  xब3:  1म

 talking  about  aआ  There  is  only

 one  at  Jaipur  and  nowhere  o८e.

 Sफ़फ1  P.A.  SANGMA:  Well,  that  is

 म  separate  matter,  I  shall  certainly  look

 ०६७ |  a  to  whether  it  necds  to  be  streng-

 themed.  But  the  fact  is  that  we  have  47

 regional  centres  and  so  far  they  have  not

 taken  this  as  a  subject.  They  have  been

 only  teaching  them  what  are  the  rights

 and  duties  of  the  workers,  but  the  safety

 was  not  included  in  the  syllabus.  We

 have  included  safety  also  now  म  the

 syllabus  just  to  say  that  we  are  aware

 of  the  requirements  in  the  country  as  far

 9  safety  is  concerned.

 “We  also  tried  to  formulate  some

 guidelines  ‘which  we  give  to  the  State

 and  we  have  formulated  a

 national  programme  for  Safety  And  Health

 Accident  Reduction  Action  programme.

 ।  -  ।  ।  Known  as  SAHARA,  and

 this programme  has  been  accepted  by  the
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 State  Governments  where  we  are  also

 actively  involving  the  workers  themselves.

 1a  very  bappy  to  say  that  there has

 been  a  good  response from  all]  the  State

 Governments  in  this  regard.  The  o०a

 ment  also  have  formulated  guidelines  for

 on-the-spot  and  eee  spot  emergency

 plan  and  circulated  the  same  for  adoption

 to  the  State  Governments  and  the  Union

 य ८ा111011 65.  Even  bere  also,  we  have a

 very  good  response.  What  भa3  very

 important  to  start  this  programme  of

 bringing  about  a  consciousness  in  the

 safety  affairs.  was  first  of  ऑ  40  know  im

 every  State,  how  many  industries  are  there

 which  are  hazardous  to  the  health  and

 safety  of  the  workers.  9०.  we  have

 requested  the  State  Governments  to  make

 a  survey  of  their  own  Se  to  identify

 the  number  of  industrial  units  whom  they

 consider  to  be  hazardous  according to  the

 guidelines  we  have  issued.  This  exercise

 has  been  done  by  all  the  States.  They

 have  identified  all  those  units  which  are

 dangerous  and  we  have  already  started

 taking  remedial  measures  as  to  how  to

 improve  it,  so  that  even  inspectors  know

 to  which  units  they  have  to  go  because

 they  have  that  list  of  identified  industries.

 We  also  havea  centrally  sponsored

 scheme  for  strengthening  the  industrial

 hygiene  Jlaberatories  and  this  has  also

 commenced  operation.  1  scheme

 envisages  supply  of  equipment,  books  and

 chemicals  to  the  industrial  hygiene  r0

 tories.  A  total  outlay  of  this  scheme  is

 Rs.  106  lakhs in  the  7th  Plan.  ।  ।  90

 very  big  amount  but  we  have  just  started

 it  and  this  scheme  will  be  100%  centrally

 assisted  scheme.  The  State  Governments

 have  nothing  to  do  bere.  It  will  be  fu

 100a  .by  us.  Then,  we  have  also  concluded

 the  UNDP  project  for  strengthening  the

 industrial  hygiene  laboratories  in  all  the

 States  and  UT  administrations  where

 chemical  industries  are  concentrated.  This

 is  also  a  special  programme,  Under  this

 UNDP  programme,  we  have  18  industrial

 hygiene  laboratories  in  various  States  and
 '

 xe  have  been  able  to  strengthen  all  this.

 Therefore,  we  have  started  taking  a  भ

 ber
 of  steps. as

 far  -a  is  concerned,

 Hon.  Shri  ७0  म “

 4ed  the  rate  of  accidents and

 Factories  -  8  180

 injuries  in  the  country  was  going  up.  8e1 I

 doar  think  it  is  going  up  but  it  is  certainly

 fluctuating.  The  position  is
 that

 हु  ्  ड
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 उपक छ 14 डेव & । हूँ कक | । लिव 14 छिए। (
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 ह

 है
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 tt0 म
 t  case  of  a  company, any

 one  of  the  director  shall  be  -

 ०  ‘०  be  the  अ ;”

 Like  that,  we  have  given.  So, we  have

 tried  to  enlarge  the  definition of  "oa.

 -  ४  orde  to  bring  many  people  -a

 the  purview ०  e०
 Act  and  that  we  are

 able
 to  fix  the  responsibility  on  म  मआ-

 DR.  39  RAJHANS  (Jhanjharpur) :

 5  on  a  point of  order.  In  the  case of

 “आ. ।  “  0०  necessary  that  he

 should  be
 a
 shareholder, An  ordinary  म

 son  can  be
 a

 Director  and  in  that  case,  if

 haa

 an  ०,  x८  purpose  will

 MR.  ea  :  There is  no  point

 of  order.
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 DR.  G.S.  8aaa  :  1o  of  clarifi-

 cation.

 MR.  CHAIRMAN :
 This  is

 not  a  point

 of  order.

 S5झ1  | अ  5.5वसंत.  :  There  was

 another  suggestion  by  the  Enquiry  ooण

 mittee  This  Act  is  tobe  administered  by

 the  respective  State  Governments  and,  as

 1  said,  we  have  a  very  limited  role  from

 the  Central  Government.  But  we  have

 under  this  Bill  taken  a  power  with  us  to

 deal  with  a  situation  in  case  there  is  an

 emergency  like  the  Bhopal  tragedy.  We

 have  also  taken  precaution  to  see  that  in

 case  the  State  Governments  do  not  act

 properly,  in  such  मा  oe,  then

 Central  Government  will  take  up  the  pro-

 e  and,  ४  1e  process,  we  have  provided

 for  the  constitution  of  an  Enquiry  आ-

 tee  by  the  Central  Government.  The  sug-

 gestions  from  the  hon.  Members  were  that

 we  should  give  this  Enquiry  Committee

 full  necessary  power.  It  should  not  be  an

 advisory  power.  I  do  not  think  it  will  be  &

 sound  proposition  for  the  Government  to

 give  absolute  power  to  any  Enquiry  Com-

 mittee,  Enquiry  Committee  is  to  enquire

 and  submit  the  reports  to  the  Government

 and  iu  has  to  be  left  to  the  Government

 what  action  has  to  be  taken,  If  we  give

 thet  power  to  the  Enquiry  Committee  to

 say  that  (0ठ०सलघााा (1  must  do  this  as  final

 authority,  ।  ४०  mo  think  it  will  serve  our

 purpose.

 SHRI  SRIBALLAV  mo

 (Deogarh)  :  The  provision  of  Enquiry

 Committee  has  two  aspects.  They  can  visit

 the  factory  after  some  .  ro  accidents

 take  place  or  prior  to  that  on  information

 they  can  visit.  In  the  latter  case,  if  they

 find  something  lacking  seriously  and  they

 observe  it  asa  finding,  that  should  be

 mandatory.  I  do  not  say  about  the  punish-

 ment  aspect,  But  some  safety  provisions

 are  lacking  That  part  should  be  there.

 SHRI  ।  ।  ऋo  :  भ.  Member

 raised  a  very  pertinent  question  regarding

 Clause  2:

 “No  female  child  shall  be  required  or

 allowed  to  work  in  any  factory  except

 between  8.00  AM  and  7.00  ”.

 The  question  is  why  thifprovision  has

 come  after  the  Child  Labour  Prohibition

 and  Regulation Act  has  been  passed.  The

 difference  is  that  under  the  Child  Labour

 Prohibition  and  Regulation Act,  we  have

 defined  a  person  who  has  not  attained  14

 years  of  age.  Under  the  Factorics  Act,

 the  child  has  been  defined  as  a  meraoe  who

 has  not  attained  15  years  of  age.  So,  there

 is  a  slight  difference of  one  year.  That  is

 why,  this  is  to  be  provided  But ।  wish

 that we  could  have  a  uniform  thing.  I

 tried  to  do  it.  But  somchow !  a०  not

 know it  has  happened.  But  there  is  a

 slight  difference between  14  and  15  years.

 ।  4०  not  think  there  has  been  any  other

 pertinent  point  which  has  been  raised.

 हैं  he  I  have  answered  ऑ  the  points.

 I  once  again  thank  ऑ  the  hon.
 -
 meee

 SHRI  AJOY  BISWAS:  ।  _  tea  of

 ILO  came  to  India  to  investigate  the

 situation  of  the  safety  conditions  and  they

 have  submitted  a  report,  Can  you  tell  what

 they  1ae  said  in  the  report  ?

 SHRI  P.A.  ऋn  :  10  team  has

 not  come.  ILO  has  commissioned  a  study

 after  the  Bhopalincident.  Two  Members

 from  11.09  and  one  from  India  have  made

 a  study.  They  have  submitted  their  recom-

 माeeaaਂ  and  while  we  have  finalised  our

 thing,  we  have  taken  the  recommendations

 into  account.  As  I  said  yesterday,  this  is

 the  result  of  two  years  of  exercise  of  many

 studies  and  many  Seminars  at  regional

 level  and  at  national  level  and  many  arti-

 cles.  We  have  gone  through  all  these

 things.  We  have  come  with  this  and  we

 have  taken  into  account  811  the  suggestions

 that  have  come  from  various  quarters

 S81  9a0o  PANDBY  [a-

 bagh)  :  About  occupational  discase,  |  xan

 to  know  whether  the  occupational  discase

 which  is  to  be  detected by  a  specialised

 agency  is  available  with  all  the  Under-

 takings  or  not.  If  it  is  not  ensured,  ज़ा एक

 ther  the  Minister  will  ensure  that  such  a

 system,  either  the  ESI  or  some  specialised

 agency,  will  atleast  be  there  which  can  de-

 tect  the  disease  so  that  the  workers  are

 :  :::

 [oa  major  occupational

 S8r  P.A.  SANGMA  :  Occupational

 disease  is
 certainly  drawing  our  attention
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 very  much.  So  far,  we  did  not  have  the

 facility  of  looking  into  this  occupational

 disease.  As  the  hon.  Member  has  pointed

 out,  we  have  the  ESI  hospitals  औ  oe

 the  country—of  course  they  are  nothing

 to  do  with  the  Factories  Act.  It  is  BSI.

 We  are  designating  one  particular  hospital

 in  each  State  of  the  ESI  whose  duty  will

 be  only  to  deal  with  occupational  disease.

 ।  ‘  a  very  difficult  proposition.  ।  So

 explain  everything  here.  We  need  to  have

 the  cooperation  from  everybody.

 MR.  ea  All  these  points

 can  be  raised  when  there  is  discussion  on

 the  Demands  of  the  Ministry  of  Labour,

 DR.G.S  ८r3  ।  l3  want  to

 know  that  if  the  State  Governments  do

 not  implement  these  provisions,  what  can

 the  Central  Government  do  except  writing

 letters  and  keeping  quiet  ?

 SHRI  P.A.  SANGMA  :  ।  doaਂ  think

 it  is  fair  on  our  part  to  say  that  the  State

 Governments  will  never  act  on  it.  In

 fact,  for  your  information,  ।  अा  (e  the

 bon,  ऑऊ..  (उका घडा द्िमाउ)  1  have

 an  answer  for  you

 SHRI  4.  KRISHNA  RAO  (Chikbalia-

 pur):  In  Karnataka  also
 the

 same  thing

 is  happening.

 SHRI  P.A.  SANGMA:  We  have

 formulated  a  model  form  which  we  have

 circulated  to  the  State  Government  for

 reporting  back  to  the  Central  Govern-

 ment, as  to  how  many  inspections  have

 been  done  ;  to  many  prosecutions  have

 been  launched  and  how  many  peopic  have

 been  penalised.  So,  we  have  drawn  up  a

 team.  We  have  circulated  it  to  the  State

 Governments.  This  is  a  method  of  माo0-

 toring.  Weare  doing  that.  ।  a  sure

 that  things  are  going  very  well.  Let  us

 toe  for  the  better.  (Jaterruptions)

 MR.  CHAIRMAN :
 कआ

 ”  aee

 Now,
 the  question  is  :

 -  the  Bill  to  amend  the  Factories

 Act,  1948,  be  taken  into  Considera~-

 (कफा,

 Factories  [a)  8  184

 MR.  CHAIRMAN  :  1e  House  will

 now  take  up  Clause-by-Clause  considera-

 tion  of  the  Bill

 Clause  2  (Amendment  of  Section  2)

 MR.  CHAIRMAN  :  There  are  notices

 of  amendments  given  by  Shri  Ajoy  Biswas.

 Do  you  Want  to  move  ?

 Sr  mor  BISWAS  (Tripura  West)  :

 Yes,  Sir,  |  want  to  move  my  amendments.

 I  beg  to  move  :

 Page  ।.  line  ।

 भीटा  हक कक फिकर लह5  insert ।

 -  अoe  sefety  counsellor  ०  0

 Page  ।

 after  line  17,  insert ।

 **
 गुप)  after  clause  (1),  the  follow-

 ing  shall  be  inserted  namely  :

 १112)  ““‘Workers’  Safety  Counsel-

 lors’  in  relation  to  any  pro-

 vision  of  this  Act  means

 persons  clected  through

 secret  ballot  by  the  workers

 at  the  following  ratio—

 (i)  one  per  hundred  भ०

 kers  in  the  factories

 employing  1000  workers

 or  less,

 (ii)  one  per  250  workers  in

 factories  employing  bet-

 ween  1001  to  5000  आo-

 kers,  and

 (iii)  one  per  3000  workers

 in  factorics  employing

 S00  workers  and  more,

 subject  to  the  condition

 that  there  should  be  at

 least  One  Safety  oo.

 sellor  in  each  section  or

 ऑ०...  (4)

 My  amendments  are  that  if  the  Govern-

 ment  wants  to  implement  the  Act  properly,

 then  the  involvement  of  the  workers  is  a

 prime  need.  1te  Act,  there  is  a  pro-

 vision  Where  the  workers  can  be  involved,
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 will  not  serve  the  purpose.  All  the  hon.

 Members  from  this  side  and  that  side

 have  expressed  their  anxiety  about  the

 implementation  of  the  Act.  Our  experi-

 ence  also  shows  that  during  the  past  30

 years  actually  acts  are  there  but  they

 were  not  implemented  properly.  The

 Governments  tried  to  defend  the  Govern-

 ment  machinery  only.  Actually,  the

 Government  machinery  is  not  equipped

 properly  to  implement  the  Act.  S0.  it  is

 not  cffective.  My  proposition  is  that  if

 the  workers  are  not  involved  म  teeard  to

 the  implementation  of  the  Act,  thes, ।

 think,  this  act  also  will  be  a  futile  exercise.

 So,  my  proposal  is  that  the  Workers’  Safety

 Counselicr  should  be  formed  The  xo-

 kers’  representative  should  be  clected

 through  secret  ballot.  And,  Workers’

 Safety  Counsellors’  in  relation  to  any  pro-

 vision  of  this  Act  means  persons  elected

 through  secret  ballot  by  the  workers  ०

 the  following  ratio  ;

 (i)  one  per  hundred  workers  in  the

 factories  employing  1000  workers

 or  less  ;  and

 हा  ०  ८e  250  workers  in  factories

 employing  between  1001  to  3000

 workers.

 (iii)  one  per  500  workers  in  factories

 employing  5001  workers  and

 more,  subject  to  @he  condition

 that  there  should  be  at  least  one

 Safety  Counsellor  in  cach  section

 or  shop.

 If  that  is  formed,  then  in  every  factory,

 the  trade  unions  will  be  active  and  they

 will  try  to  involve  the  workers;  and  it

 will  be  easy  for  the  Government  also  to

 implement  the  Act.

 About  factory  inspectors,  even  the

 Minister  has  agreed  that  they  are  not  able

 to  inspect  all  the  factorics,  sometimes

 they  do  60  per  cent,  sometimes  50  per

 cent,  and  even  if  the  inspectors  inspect  a

 hundred  per  cent,  then  I  may  tell  you,  in

 that  case  also,  it  is  not  possible  ठा . (फिट

 inspector  to  report  to  the  concerned

 authorities  properly.  ।  there  is  any

 collusion  between  the  inspector  and  the

 owner,  then  the  report  which  the  inspector

 will  submit  will  not  be  proper,  there  isa
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 possibility  of  his  submitting a  false  report.

 What was  done  in  the  case  of  Gujarat

 S  1a.  Every  time  the  inspector  visi-

 ted  the  factory,  he  submitted  the  report

 that  there  was  no  health  hazard....

 MR.  CHAIRMAN:  You
 have  made

 yourself  clear.

 SHRI  AJOY  BISWAS:  1  think,  my

 amendments  will  be  accepted  That  will

 help  to  implement  the  Act.

 SHRI  P.A.  SANGMA  :  aoe

 have  becn  fully  involved  in  this  matter.

 If  we  look  at  page  12  of  the  Bill,  under

 41G,  we  have  said  that  there  shall  be  -

 Sefety  Committee  consisting  of  equal  num-

 ber  of  representatives  of  workers  and

 management  ७०  promote  cooperation  bet-

 ween  the  workers  and  the  management  in

 maintaining  proper  safety  and  mead  at

 work.”  The  only  difference  is  that  I  have

 called  ita  ‘Safety  Committee’  and  the

 hon.  Member  wants  to  call  it  a  ‘Safety

 aoa  That  is  the  only  difference,

 Besides  this,  we  have  already  made  a  pro-

 vision  in  11.  Clause  41,  where  we  have

 given  the  right  to  every  worker,  whether

 he  is  a  member  of  the  Safety  (:०्ातावं। | रट

 or  not  ;  te  provision  in  the  Bill  reads  :

 **Every  worker  shall  have  the  right

 (i)  obtain  from  the  occupier,  io-

 formation  relating  to  workers’

 health  and  safety  at  work,

 ८  get  trained  within  =  (116  factory

 wherever  possible,  or  .to  get

 himself  sponsored.  .  etc,

 In  the  whole  lot  of  this  provision,  power

 has  been  given  mot  only  to  a  member of

 the  Safety  Committee  but  also  to  every

 worker.  So,  the  hon.  Member's  point

 has  already  been  met.  ।  d०  not  think

 there  is  any  necessity  for  any  amendment.

 MR,  CHAIRMAN  :  1  the  hon.

 Member  withdrawing  his  amendments  or

 is  he  pressing  ?

 Sn8r  AJOY  BISWAS:  I  am  press-

 ing.
 be  af  rn  | की  ।
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 MR.  ऋ  ।  m0झ  put  the

 Amendments Nos.  3  and  4,  moved  by  Shri

 Ajoy  Biswas,  to  the  vote  of  the  House.

 Amendment Nos,  3  and  4  were  put

 and  negatived,

 MR  CHAIRMAN:  The  question  ४:

 “ra  Clause 2  stand  part  of  the

 ?.

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bilt.

 Clause 3  was  added  to  the  8.

 MR.  CHAIRMAN :  क  ‘eeio  is  :

 “ea  Clause  4  stand  part  of  the

 8eक़.

 The  motion was  adopted.

 Clause 4  was  added to  the  8

 MR.  CHAIRMAN  :  1e  question  is:

 “rआ  Clause  5  stand  part  of  the

 8..

 The  motion was  adopted,

 Clause 5  was  added  to  the  8.

 Clauses  6  to  19  were  added  to  the  8.

 MR.  CHAIRMAN  :  1re  question  is  :

 “।  oaoae  20  stand  part  of  the

 81
 ।

 The  motion was  adopted.

 Clause  20  was  added  to  the  8

 Clauses  21  t@  29  were  added  to  the  8.

 MR.  CHAIRMAN  :  1८  question  is  1

 The  motion was  adopted.

 Clause  30  was  added  to  the  Bill,

 MR.  CHAIRMAN  :  The  question  ७:

 “aa  Clause  31  stand  part  of  the

 8.

 The  motion  was  adopted.

 Clause  31  was  added  to  the  मधा,

 Clauses 32  to  46  were  added  to  the  Bill,

 Clause  1  [s0  title  and  Commencement)

 Amendment  made  :

 “Page  1,  line  3-.

 for  '1986.  substitute  -0e  (2)

 (SHRI  | अ  SANGMA)

 MR.  a  :  10८  question  is  :

 “0a  Clause  1  as  amended,  stand

 part  of  the  ;..

 The  motion  was  adopted.

 Clause  |,  ४  ad,  was  added  to

 the  Bill.

 Enacting  Formala

 Amendment  made  :

 Page  ।,
 ling

 ।-.

 for  “Thirty-seventh”

 substitute  *ूफजलडनसांद्वि विਂ  60

 1sa  P.A.  SANGMA)

 a  :  1  question  is  :

 “That  the  Enacting  Formula,  as

 amended,  stand  part  of  the  स..

 The  motion  was  adopted.

 ?  taei  Formula,  as  amended,

 was  added  to  the  Bill,

 The  Title  was  added  to  the  Bill,

 MR.  CHAIRMAN:  The  Hon.  --

 ster  may  now  move  that  the  Bill, as  amen-

 ded, be  passed,
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 SHRI  P.A.  aro

 move  :

 ।  x8  to

 “That  the  Bill,  as  amended,  be

 ऋeਂ

 1.  "  |. ह» ॥ ० ५ |  moved:

 “That  the  Bill,  as  amended,  be

 84"

 Shri  ऋa4  - t०

 SHRI  5  DHARIWAL
 (Kota)

 :

 io  पकाकर  क  :  ८  फंड  ८

 So,  that  power  is  already  there  under  the

 Act.

 4८.  CHAIRMAN  :  7  question  is  :

 “That  the  Bill,  as  amended, be

 आed

 The  motion was  adopted.

 -,  (बनना

 12.54  brs.

 o6  WORKERS  WELFARE  FUND

 (AMENDMENT)  BILL,  1987

 [  ea
 ]

 THE  MINISTER  OF  STATE  OF  THE

 MINISTRY  OF  LABOUR  (SHRI  P.A.

 SANGMA):  ।  e०  to  move :

 “That  the  Bill  to  amend  the  Cine-

 workers  Welfare  Fund  Act,  1981,  be

 taken  into  consideration.”’

 Sir,  The  administration  Of  Cine-Wor-

 kers  Welfare  Fund  Act,  1981,  alongwith

 two  other  enactments  relating  to  Cine

 Workers,  was  transferred  from  the  Mini-

 “  o  Information  and  Broadcasting  to

 the  Ministry  of  Labour  with  effect  from

 ”3  April,  1966,  1  provides  for  the

 following  facilities  :

 Financing  of  activities  to  promote  the

 Welfare  of  certain  cine-workers  and  in

 particular—

 (a)  to  defray  the  cost  of  such  welfare

 measures  or  facilities  for  the

 benefit  of  cine-workers  as  may  be

 decided  by  the  Central  Govern-

 ment  ;

 (b)  to  provide  assistance  in  the  form

 of  grants  or  loans  to  indigent

 cine-  workers  ;  and

 (c)  to  sanction  money  in  aid  of  any

 scheme  for  the  welfare  of  the

 cine-workers  which  is  approved

 by  the  Central  Government.

 it  is  proposed  to  amend  the  provisions

 of  this  Act  so  as  to  make it  more  effective

 as  also to  enlarge  its  coverage.  The

 proposed  amendments  are  based  on  analo-

 gous  provisions  in  other  Welfare  Fund

 Acts  for  Mica,  Limestone  and  Dolomite,

 म०  0०  Miners  etc.  The  amendnrénts

 proposed  are  as  under  *

 1
 To  amend  Seo0  20l]  of  the

 Cine-Workers  Welfare  Fund  Act,

 1981  to  raise  the  present  ceiling

 from  25.  1000/-  p.m.  to  Rs,  1600/-

 p.m.  and  where  such  a  remunera-


